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Government of India

Ministry of Commerce

Directorate General of Foreign Trade

Udyog Bhavan, New Delhi.

 

POLICY CIRCULAR NO. 1(RE-99)/99-2000,Date : 15.4. 1999.

 

1. ALL CUSTOMS AUTHORITIES.

 

2. ALL LICENSING AUTHORITIES.

 

Subject :- Export of bulk drugs- attestation thereof.

 

It has been brought to the notice of this office that all the shipments containing export of bulk drugs were necessarily
being sent to Drug Controller officers stationed at customs houses for attestation etc. These attestations by Drug
Controller officers were insisted by the Customs authorities in all shipments involving export of drugs. Because of this
procedure, shipments at those ports, where Drug Controller Officers are not stationed, are getting invariably delayed.

 

3. It has, therefore, been decided that in such cases where a bulk drug is an approved drug i.e. it figures in the Indian
Pharmacopoeia (IP), there is no need of any attestation by the Drug Controller Officers. All approved drugs may not
find a mention in the Indian Pharmacopoeia. Therefore, as long as a drug was approved by the offices of Drug
Controller General of India, irrespective of the fact whether it was mentioned in the Indian Pharmacopoeia or not, no
attestation from Drug Controller Officers stationed at different ports should be insisted in future.

 

 

( P. C. TRIPATHI )

JOINT DIRECTOR GENEAL OF FOREIGN TRADE

FOR DIRECTOR GENERAL OF FOREIGN TRADE

 

 

( ISSUED FROM FILE NO. 01/91/180/736/99-PC.III )
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